CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Application No, 202 of 2003.
Jabalpur, this the 17th day of April 2003.
Hon'ble Mr. A.K. Bhatnagar - Member (Judicial)

Gaurav Saxsena

age 24 years, son of Late Shri V.C.Saxena

resident of Quarter No. 27, Lalitpur Colony,

Gwalior (MP) ' APPLICANT

(By Advocate- Shri B.L. Nag)
VERSUS

1. Union of India
through the Secretary,
Ministry of Finance
New Delhi

2, The Comptroller and
Auditor General of India
10, Bahadurshah Jafar Marg
Neu Delhi

3. Accountant Ceneral
(Accounts & Entitlement)-I
Madhya Predesh
Gualior RESPONDENTS

0 RDER (ORAL)

This Original aApplication has been fil ed under
gxtion 19 of the Administrative Tribunal a°t, 1985

seeking the following reliefs:=

#(i) To call for the records for the satisfaction of
this Hon'ble Tribunal «

(ii) To direct the resgpondents to consider the case of
the gpplicant for compassionate gppointment in any
Group ‘'C' post commensurate with his qualifications.

(iii) any other relief as deemed f£it by this Hon'ble
Tribunal.“ ‘ T

2¢ The brief facts giving rise to this O.a. are that
the gpplicant's father shri vishnu Chandra Saxena died
in hammess on 2946 «2000 while in service working as
Supervisor in the Office of apuditor General (2count &

Entit;ement)-l, M.P,Gwa;ioz';eaving behind his wife
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aut.Chandra Saxena, Ku.Nidhi Saxena, daughtery Ku +vidhi
Saxena, daughter, Gaurav Saxena, son and Sourabh Saxend son,
who were all said to be unemployed. It is claimed that the
gpplicant sent an gpplication in the prescribed pxofomma

for appointment on compassionate ground in place of his
father on 14.7.2000, Which is annexure A-5 for group ‘'C' post
and which was rejected by letter of Auditor Gemeral (account
& Entitlement)-I, M_.P_.Gwa}.ior on the ground that appointment
on compassionzte grounds is made with a view to assist

the family of the deceased employee left behind in

indegent condition on passing away of the bread-earner of
the family. It is al 0 stated therein that the family got
Rse12,29,500/~= as terminal benefits and family pension

@ Rs.4,500/~ per month, It was also mentioned that the
family of the deceased has its own residential acommocation.
It is al 0 stated that as per guide-lines issued by the
Gvernment of India the Case of the gpplicant for com-
passionate appointment was Considered sympathetically and

was not found fit for compassionate appointment.

3e I have heard the learned Counsel fo}r the gpplicant
and perused the record avallable carefully. wWithout going
into the merits of the case, I £ind that the impugned
order of rejection for Compassionate gppointment is dated
20 ¢10 42000, which is challenged by the spplicant in this
Oede and this OeAs has been filed on 31.3.2003, which is
grossly time barred. Moreover the gpplicant l;as not filed
any application for condonation of delay. & on the fae
of the record, this Oe.As is lisble to be rejected only on
the ground of limitation. The gpplicant has tried to take
advantage of limitation by filing representations, which

do not give any benefit to the applicant as far as perjod
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of limitation is conCerned. as it is well éettled that
repeated representations &  not give right to file the
gpplication after period of limitation. In view of the
aforesaid, after placing reliance in the case of Se SeRathore
Vse State of Madhya Pradesh, 1990 &C (L&S) 50 and in the
Case of Ramesh Chand Sharma etc. Vs. Udham Singh Kamal and

others, 2000 (24389, this OeAe is liable to be rejected

as barred by Z!.imitation_.

4. OsAe is accordingly Giamissed as grossly time barred

at the admission stage with no order as to costs.
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